Central ﬁdministratiue Tribunal
' Principal Bench

New Oalhi
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" New Delhi, this the 15th ef Feb,,1995,

HON'BLE SHRI 3.P, SHARMA, MEMBER(J)
'HON'BLE SHRI BeKe SINGH, MEMBER(A)

Shri J.E.Jain
on of Shri Sunder Lal Jaxn,
Fohe & CehoDo,
(Auait;ng Pesting at &albi)
$C-6, Basant Laned e
[ 20

New Delhi - Applicant
(By Advecates Shri 3.KeBali),
| é
Versus
Unien of India threug,
Te ,‘Secratdry te the
_ Ministry of Railuays,
Rail Bhawan, |
New Delhi, -
2,  Shri Kel.Dua,
Oy, Secretary(E) I1I, J
Railway Bward, \ S S
New _Belhie ' | Respendants

(By nens)

JUDGEMENT (DRAL)

‘The applicant has filed this Original Applicatien

en 3rd ﬂctober, 1994 assailing certain griavances“ané}f¢‘i”“'

k  cla;ming relief uwhich was subsequently gat smanded by

filing MAe 146/95 which uas alleusd en 19th 3an.,19§5.
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Amended relief is that erdsr ef ounishment dated 13th
Dctiber,yisgé and the .ariisf -rders‘passeﬂf%r hblding

the anv1ry be Quashed, |

2, The apﬁliCdﬂt has prsfarrad an appeal agalnst thn
erder dated 13,10,1994 te the President of India. Buring L
‘thu‘caursa of hearing,loa:nsd eounsel fer the applicgnt
Shri J.u;aali stated that he may be alloued te withdrau

the applioatxsn with liberty te assail the grxevanco, if

it survzves, after the dispesal of the appesal.

3. | In vieu of this, the application is dismissed as
Prﬁmétura‘ and;in viéu of the sqcti.n 20 of tha;ﬁ.T.RQt,19€§f4
‘and the law laid deun by the Hen'ble Supreme Court of Indis

in the case of S.S5.Rathore vs, UDI reperted in AIR 1990'3£ ‘f
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| (JoPLSHARMA)
. . | MEMBER(J)
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